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Original~ licdtion No . 302 of 1990 

C .B . ;:)hukla •• • " · pliccnt 

Versus 

Unim of Ind i a dnd Ors ••• Res..,on dents 

Hen . Mr . Justice U .c. Srivastava , V .. C 

( By Hen . Mr . Justice U .c. Srivastava , V .c) 

The applicant, a Junior Engineer, working 

at Daltonganjt Bihar,in the y4ar 1978 dOd subsequent 

-ly he was transferred to Vdranasi Division , 

Vdranas i en 1.1.1983 ond he wos again transferred 

to Jaunpur co 26 . 3 . 83 . The auolicant continued at . ' 
Jaun t--ur fo r about four years and theY\ re ya s trans­

ferrea to Varanasi on J.3.l987 and since then he 

is working at Vdranasi . en 8 .a . 1989 through the 

i~pcgned order he has been transferred from Varana si 
• 

To Shilloog. J ccording to the cJjplicant Sri N .K. 

Upadhya , Junior Engineer working at Voranasi 

division hos been transfarred to Shillong but 

his transfer order was cancelled . The grievance 

of the applicant is that the tr~nsfer order is 
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in violc;tion of tt r.Jvis ions lc; id 

trensfer ~olicy issue ._ overn nt of India • 

Th cJCtion "t.c en D) tre a ort .. ~nt is ffidlofide 

c..na crbitrc.ry. 

In the ...;oun ter it a c:rs the1t even if it 

is cce· ted thdt the orson \ ith lon est stay 

1c..S not been transferred, it is not discrimine1tory 

b~ c~ use in puolic interest some times rsons 

~ith shorter stay may have to be transferred. 

The gu ide lines d re not mandatory but d irectcry. 

It is submitted that the transfer ord-r \.es issued 

on admin is tre1 ti ve grounas, hence ony violot on 

of the t--rov is ions of trdnsf er policy does not 

or is e d t e:lll • It r.ld y be , s ane times the tJ rs on 

amongst longer stay may be tre1nsferrea tJnd the 

some including the services dre re ruired elsewr.ere. 

In view of the intt:rin transfer ord r t e services 

of the ~~rsons who ore in transf eroole se rv ces 

hove to serve dt the p~dce of . osting ........ !though 

m~..:rely ollegctioo of malcif ice is mdde no eviaence 

wC~s transferred es a result of f!'!dlaf.:.dc:. TI1e 

al--P 1 icdn t 's a t-'P l ica tion WJ s s toyed by this 

Tribunal, .ith the result thot t e d liccnt l.S 

st~ying ct Varanasi for the l est several years 

but otht.rs hove been tronsferr d. This is not 

o fit Cr.JSe dnd th~;.;re o, pea rs to be no grouna to 

inteffere in the tr"nsfer ord€r. In vi of the 
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oro r ~c,..S d y this ribunul, the o lie nt has 

alre dy enjoyed th.e _r 100 oS S tdte;J dbOVC. 

3. ,-.ccordingly, this o . lie· ti n :t.S sto.nd di miss d . 

It \: ill e o en for t e res ondents to tr nsf r the 

a lic.::;nt to the so e unit, otr.ers have be r tr nsf&r-

red. o ord r os to the cos'tS. 

Vice Ch irmc.n 

(Uv) 


